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Director can act or represent the Company individually. On one hand, the

Petitioner (of the Main Petition) is moving ahead with the project of the

Company wlthout intimating the other side and on the other hand, the

Respondent is also removing one of the Advocate, appointed by the Petitioner

without intimating the other side.

8. Vide an Order dated 02.05.2017 it was explicitly mentioned that both the sides

shall maintain harmony in conducting the business activity of the Company and

that the Company shall not convene or hold any meeting without proper service

of Notice to the either side. Further a direction has been given that no Director

shall act on behalf of the Company without having consent in writing of the

Other Party. No Director was eligible to represent or file application before any

other under one signature.

9. In our opinion both the sides have not followed the Order of 02.05.2017 in its

letter and spirit. We therefore hold that on due consideration of the

circumstances it is advisable that no Party shall deal with the affairs of the

Company single-handedly. Both the Parties are expected to carry out the

directions of the said Order of the NCLT and in case of defiance, suitable action

as per law may get attracted.

10.Since we are giving direction in continuation of the order of 02.05.2017 of this

Bench, hence the natural consequence is that the scope ofthe said order hereby

gets extended. An additional direction is added so as to maintain the harmony

that for every future unilateral action or decision either by the petitioner or

Respondent must put to the knowledge of this Bench and take Dermission, if
law permits. In the resutt, the praecipe as wefl as ,ffilti"#'r.n,r*
allowed on the terms listed hereinabove.

exasKARA r*,roxon
14ember (Judiciat)

Date:16.10.2017
u9

M.K. SHRAWAT
I4ember (Judicial)
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